ri TEM NO. 9 COURT NO. 8 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).19707-

19708/ 2009

(From the judgenent and order dated 09/09/2008 in WA No. 448/ 2004 &
WA No. 465/ 2004 of The H GH COURT OF GUWAHATI , ASSAM

BHUPENDRA NATH HAZARI KA & ANR Petitioner(s)
VERSUS
STATE OF ASSAM & ORS. Respondent ( s)

(Wth office report )

W TH

SLP(C) NO 963 of 2010

(Wth application for c/delay in filing SLP and exenption from
filing c¢/c of the inpugned judgment and perm ssion on record and
of fice report)

Date: 17/04/2012 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DEEPAK VERVA
HON BLE MR JUSTI CE FAKKI R MOHAMED | BRAH M KALI FULLA

Dhruv Pal, Adv.
Zaf ar Sadi que, Adv.
Shahi d Anwar, Adv.

For Petitioner(s)

Abhijit Sengupta, Adv.

Dhruv Pal, Adv.
Zaf ar Sadi que, Adv.
Bal raj Dewan, Adv.

For Respondent (s)

S Corporate Law G oup, A OR
Abhijit Sengupta, Adv
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UPON hearing counsel the Court made the follow ng
ORDER
Lear ned counsel for t he petitioners in
SLP(C) No(s).19707-19708/ 2009 requested for adjournment.
O her side has no objection.
In the connected matter, service is not yet
conpl et e. Fresh notice for maki ng alternative
arrangenment in place of Ms. MAP & Co. be issued to the
concer ned unserved/ unrepresented respondents.
Li st after four weeks.
(A. D. Sharnma) (S.S.R Krishna)
Court Master Court Master



